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A /ORDER

The present appeal has been preferred by the assagainst the order dated
11.02.2020 of the Commissioner of Income-tax (Apged, Kolkata [hereinafter
referred to as ‘CIT(A)’].

2. The assessee in this appeal has agitated tHencaton of disallowance of
Rs.1,85,500/- on account of unexplained cash deposihe bank account of the
assessee. The cash deposits belong to the period.@4.2004 to 31.03.2005. The
plea of the assessee has been that the said amopnt account of the assessee
alongwith his father. It has been further submitteat earlier the account was only in
the name of the father of the assessee. The nathe aSsessee as a joint holder was
introduced later on. It has been further pleaded the alleged deposits were made

into the said account during the period when treessee was not the joint account
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holder and therefore the same did not belong t@#isessee. Though, to verify for the
above plea of the assessee, the matter was renhitteki by the CIT(A) to the
Assessing Officer, however, despite the enquiryinduthe remand proceedings no
definite finding has been given by the Assessinfic®f in this respect. | therefore
deem it fit to restore the matter to the file of thssessing Officer with a direction to
verify the above plea of the assessee as to whi#thaassessee was account holder /
joint account holder during the period in which #ikeged deposits were made in the
said account. The Assessing Officer if so requinay call for / summon for the
evidences from the concerned bank / officials ia tespect and thereafter will give a
definite finding in this respect. In the failure tfe Assessing Officer to give the
definite finding / evidence in this respect, thgirgned addition will not be warranted
in that event. With the above observation, the appkthe assessee treated as allowed
for statistical purposes.

In theresult, the appeal of the assessee stands allowed ftis purposes.

Order pronounced in open court at the close oh#aing on
Wednesday, BJanuary, 2021
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